185 Farewell to

(a) whether it is a fact that one Ashfaq
Hussain Lone and one Shahabuddin
Gauri (JNU Research Scholar) were ar-
rested by the Jama Masjid Police in
March, 1991 in connection with funding
of Hizbul Mujahideen and other Militant
Outfits in Jammu and Kashmir;

(b) the persons found involved intrans-
mitting funds from broad to these miltant
outfits and what action has been taken
against them by the Investigating agen-
cies; and

(c) the details of all those persons
charge-sheeted for such anti-national ac-
tivities alongwith these two persons?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESH CHATURVEDI): {a) to
(c¢):— A case was registered by Delhi
Police on 25.3.1991 for offences punish-
able under section 3 & 4 of TADA (P)
Act, 1987, the investigation of which was
taken over by the CBI on 20.4.1991.
Duaring the course of investigations by
CBI, it was learnt that the Hawala chan-
nel was used by Dr. Mohd. Ayub Thakur
for sending money to the terrorists from
U.K. for terrorist activities in Jammu &
Kashmir. after completing investigations
into the terrorist funding part of the case,
the CBI filed a chargesheet against the
following accused persons in the desig-
nated Court at Delhi on 23.3.1992:—

1. Ashfaq Hussain Lone

2. Shahabuddin Gauri

3. Mohd. Yusuf Shah @
Salahuddin ’

4. Mohd. Ahsan Dar

5. Dr. Mchd. Ayub Thakur.

The Case is pending trial in the
said court.
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12.00 Noon
FAREWELL TO RETIRING MEMBERS

MR. CHAIRMAN: Hon. Members,
the pre-ordained occasion has arrived to
bid farewell to those Members of this
House who will be retiring this year on
completion of their term. The founding
fathers of our republic while making the
Rajya Sabha a permanent, indissoluble
body, had provided for change in the
scheme of Constitutional continuity.
Thus, every two years we face the poig-
nant task of bidding farewell to one-third
of our colleagues. The membership of the
Rajya Sabha is an intimately personal and
intensely political experience. We de-
velop amongst ourselves bonds of friend-
ship and affection of an everlasting
character. It is said that the unigue
characteristic of the human being lies in
thefact that he or she is an arguing
animal. If that is so, there is no one who
is more proper or a more scintillating
human being than a Parliamentarian.
Here, in this House, in the closeness of
contact and in the cut and thrust of
debate the arguing qualities are heigh-
tened to the climax more than anywhere
else. 1 believe that we have been always
arguing to understand one another and
contribute to the common good even -
when the arguments were sharp and
somewhat ill-tempered, that is because



